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Conference and the Government has agreed, 
in principle, to have these laws reviewed by 
setting up a high powered body so'as to 
ensure consistency of labour laws with the 
general changes taking place in the economic 
policy as also to provide for greater welfare 
of the working class. 

Campaign Against Child Labour 

1282. SHRI S. RAMACHANDRAN 
PILLAI: Will the Minister of LABOUR be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the findings of the Campaign 
Against Child Labour (CACL), the 
distinction between the hazardous and non-
hazardous sector as the Child Labour 
Prohition Act, 1986 is "Superfluous and has 
failed to account for the exact number of 
child labour working in hazardous units"; 

(b) whether Government are aware that 
according to the (CACL), in Orissa the 
situation is particularly worse in the south-
western region which has nearly 1,87,710 
child labour; and 

(c) if so, the reaction of Government 
thereto? 

THE MINISTER OF POWER (SHRI R. 
KUMARAMANGALAM): (a) The 
Campaign Against Child Labour (CACL) had 
organised a Public Hearing and National 
Convention on Child Labour from 30th 
March-Ist April, 1997 in New Delhi. Its 
findings, inter alia, included that the 
distinction between 'Hazardous' and 'non-
hazardous occupations obtaining in the 1986 
Act and in the Government of India policy 
should be done away with, as all employment 
of children is per se hazardous to the well-
being of the child. 

(b) and (c) As per the 1991 census, the 
total number of working children in the State 
of Orissa is 452, 394. Considering the 
magnitude and the nature of the problem of 
child labour a gradual, sequential and 
integrated approach has been initiated by the 
Government. Under 
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the Child Labour (Prohibition & Regulation) 
Act, 1986, employment of children is 
prohibited in seven occupations and eighteen 
processes listed in the Schedule to the Act. 
The condition of employment of children is 
regulated in occupations and processes not 
prohibited under the Act. While total 
elimination of child labour is the ultimate 
objective, as a matter of prioritisation, 
withdrawal and rehabilitation of children 
working in hazardous occupations has been 
taken up in the first instance. So far 76 
National Child Labour Projects have been 
sanctioned for the rehabilitation of 1.5 lakh 
working children. 16 child labour projects 
have been sanctioned for the State of Orissa. 
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Rehabilitation of Child/Bonded Labour in 

TN 

1284. SHRI S. MATHU MANI: Will the 
Minister of LABOUR be pleased to state: 

(a) the details of the central assistance 
sanctioned to the Government of Tamil Nadu 
under the Ninth Five Year Plan for the 
rehabilitation of child labour and bonded 
labour; 

(b) the number of child labour and bonded 
labour identified during this plan in Tamil 
Nadu; and 

(c) the effective measures being taken by 
the Central Government in this regard? 

THE MINISTER OF POWER (SHRI R. 
KUMARAMANGALAM): (a) Under the 
scheme of National Child Labour Project,    
financial   assistance   is   given 

directly to the child labour project societies at 
the district level for runing special school for 
the rehabilitation of child labour. Under the 
scheme, State Governments are not provided 
any financial assistance for direct 
rehabilitation of child labour. For the State of 
Tamil Nadu, 8 National Child Labour Project 
have been sanctioned for the rehabilitation of 
19,500 children. In the first year of the pain, 
i.e. 1997-98, an amount Rs. 179.79 lakh was 
released to these district child labour 
societies. The central assistance sanctioned to 
the Government of Tamil Nadu during the 
year 1997-98 for the rehabilitation of bonded 
labour was Rs. 3 crore. 

(b) According to census, the total number 
of working children in the Stele of Tamil 
Nadu was 578,889. In the recently concluded 
first phase of survey conducted under the 
directions of Supreme Court, the State 
Government has already identified 25135 
working children. The State Government has 
also identified 25008 bonded labourers. 

(c) Government have taken a series of 
steps for the elimination of child labour 
working in hazardous occupations. Under the 
Child Labour (Prohibition & Regulation) Act, 
1986, the employment of children is 
prohibited in 7 occuptions and 18 processes 
contained in Parts A and B of the schedule to 
the Act. Apart from Legal measures, 
Government have taken steps for withdrawal 
and rehabilitation of child labour working in 
hazardous occupations. A major activity 
undertaken under the child labour projects is 
the establishments of special schools to 
provide non-formal education, vocational 
training, supplementary nutrition etc. to 
children withdrawn from employment. Funds 
have also been sanctioned for carrying out 
survey on child labour in all districts and for 
awareness generation against the evil of child 
labour. 

The Government has also launched a 
Centrally Sponsored Scheme for the 
rehabilitation   of   bonded   labour.   The 


